CENTRAL ADMTNTSTRATTIVE TRTRUNAL @ PRINGTPAI BENCH
e ARG/ F004
Mew Delhi, this the léth day of February, 2004
Hon ble 3h. Sarweshwar Tha, Member (A)

Sural Bhan Sinah
/0 Sh. Ram Singh
Rio CFo $h, Hari Om Gaor
Gali MNo,40, Sadh Magar-17T
Mew Delhi ~ 45,
v Bpp linant
(Ry Advocate Sh. Yogesh Sharma)l

WE R S US

1. Union of Tndia through

The Sacratary

Ministry of Railway .
Rail Bhawan, Govi. ot Tndia
Rail Rhawan, New Dalhi

The Mivisional Secnrity Comnissioner [RPF)
North-Fast Railway, Yaranasi [(UP).

[N ]

% The Financial adviser & Chief accounts OfFfioer
N, Fast Railway, Gorakhpor [UP].
v LReapondants

R NE R OTORGELD

Shri. Sarweshwar Tha,

The applicant, who rekired from RPF  vide PPO No.

HER/R/700  dated 31-1-7%  and who has since been paid  his

nensianary  benefits, has prayed for weightage of Five years
ta bes given to him as provided for under Rule o of  The
Railway Servants iPension) Rules., The relavant provisions ot

the said rule are extracted under para 4.% of the OA, whereas

a copy of the ralevant portion of the said ruie is Aalso given

”

at pags 17 (Anpexure @-7). Tt is observed that tha applicant
hAas alse  suboitted representation in the matter to  ithe
respondants vidé his lether dated 10¥$w?nn? fannexire 1), but
the same has not baen replied to so far by the rezspondents,

& on perusal of the ralevant portion of the rules,
it is observed That rhese provisions regarding Qiving

waiaghtage of five years in respect  of  the ocategory of




Ivikas/

P

3D
employees o which the applicant belonged. are auite clear and
it shauld hava. baen possiblie for the respondents Yo have
dealt with the representation of the applicant in the matter
and  given  an apprnhriat@ recly to kim during the last over
one and a halt vears during which the reprasepntation has heen

pending with them,

5. Considering the subject as  submitted by Tthe
applicant  in  the representation as coversad under the said
provisions  of the Railway Servant Pension) Rules as alaimed
by  the mpﬁlicant and also keeping in view the fact thét T he
respondenis. have not replied to him 26 tar, the appropriate
course  at this stage would be to dispose of this 06 at the
Admission stage withont issuing notices to the respondents
with directions to them to consider the represantation which
has  been  pending with them for sinch a Long pariod and +to
dispose it of within a period of three months from the date
of receipt of a copy of this order. T+ is also directad that
Ehe  respondents  shall also keep in view the facts as
submitted by the applicant. in this 0a, treatting it as another
representation of the applicant, while disposing of the

matthaer as directed above.

4. The 0a stands disposed ot accordingly.
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